3211  Re: Affairs of the
Palai Central Bank

[Shri Braj Raj Singh]
for a discussion of the matters relat-
ing to the Palai Bank, it is for you to
decide and not for the Finance
Minister.

Mr. Speaker: I agreed that a dis-
cussion might be held. But so far as
the date is concerned I would also
have to consult the Finance Minister
as to which date would be suitable to
him. If he were here I would have
asked him immediately. He told me
yesterday or the day before yester-
day that a number of things are ap-
pearing in the newspapers and that
while his statement said that the
assets were only Rs. 1 crore others
are contending that the liquid assets
are about Rs. 4 crores and so on; and
that in view of all this he wants to
place a correct statement, to the best
of his knowledge and information,
before the House so that the hon,
Members may proceed to discuss on
that. Therefore, he has told me that
he would place a statement to-
morrow or not later than Saturday,
if possible. I wanted the discussion
to be taken up as early as possible.
Therefore, I told him that if he could
place it on the Table of the House
tomorrow or the day after, then, I
would try to fix the discussion for
Monday or Tuesday.

Shri Naushir Bharucha (East
Khandesh): How long will the dis-
cussion be?

Mr. Speaker: The whole thing is in
the offing.

Shri Naushir Bharucha: I think an
entire day should be provided for it.
Apart from the Palai Bank, it has, I
think, far-reaching consequences,

Shri Vajpayee (Balrampur): Some
time should be given to discuss the
failure of the Lakshmi Bank also.
The Finance Minister should be....

Mr, Speaker: Motions are not made
like this, on the spur of the moment.
I must find time. If the hon. Mem-
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ber goes on saying things like this
whom am I to ask? No notice of a
motion is given. Shri Vajpayee not
finding his name on the agenda that
day may or may not be present.
Then, I shall have to move the motion
here. It is curious. Hon. Members
must give notice and they must be
present here.

Shrimati Violet Alva.

12.14 hrs,
BUSINESS OF THE HOUSE

Shri Tyagi (Dehra Dun): On a point
of order, Sir. In the list of business
for today I find that after this motion
which is now being called, there is
another to consider the statement of
the Prime Minister on the Naga Hills
question, That is a matter whichis
constitutional. Supposing the House
were to decide on this issue one way
or the other, it will prejudice the
final issue of changing the Constitu-
tion in this matter. I think you
might reconsider the question whether
this should really be discussed and a
snap decision taken of the House be-
cause this is a constitutional issue.

Mr. Speaker: The hon. Member will
reserve his comments to the time
when we take up this item. He may
make the representation then and not
now in advance.

12-15 hrs,

MOTION RE: REPORT OF COMMIS-
SIONER FOR  SCHEDULED
CASTES AND SCHEDULED
TRIBES, 1958-59

The Deputy Minister of Home
Affairs (Shrimati Alva): Mr. Speaker,
Sir, I beg to move:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1958-



3213 Motion re: SRAVANA 27 1882 (SAKA) Report of Commissioner

59, laid on the Table of the
House on the 22nd December,
1959.” . - E

‘The present report is the eighth
report presented by the Commissioner
for Scheduled Castes and Scheduled
Tribes. The last seven reports show-
ed the success of our developmental
plans for the special classes that have
been provided for in the Constitution.
¥ach succeeding report gives us an
opportunity to consider and discuss
the progress from year to year. It
also gives the hon. Members here an
opportunity to give us their reactions
and their valuable opinion with their
mature wisdom and experience and
study of the various problems that we
find in this field of activity through-
out the country. Above all, it gave
the Government of India a valuable
opportunity to go through first-hand
the reactions of those hon, Members
who are interested in this vital pro-
blem of working for the under-
privileged and those whose interests
are near and dear to their hearts.
They can give us valuable suggestions
so that a people’s responsibility and a
people’s voice counts in the end in this
welfare work.

I shall begin with the 1951 census
and show how big our task is. The
1951 census put the figure of Schedul-
ed Tribes at 225 lakhs. Since then,
during the year covered by this re-
port, the Andaman and Nicobar
Islands (Scheduled Tribes) Order,
1959 has added about 13,000 tribals to
the Scheduled Tribes. The 1951
census figure for the Scheduled Castes
was 553 lakhs. We are going to have
the census again next year and, cer-
tainly, the figures will be more cor-
rectly given to us.

Besides these two large groups,
there is the other group of the ‘Other
Backward Classes’. Under article 340

of the Constitution a Backward
Classes Commission was appoint-
ed; a report was presented
and a memorandum from the

Home Ministry was submitted to
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Parliament stating the difficulties that
stood in the way of arriving at a
criterion. That is why even today
we have not arrived at any decisive
criteria to define ‘backwardness’;
therefore, other Backward Classes
still remain undefined. But that does
not mean that their needs are not
atfended to. It is the dynamic situ-
ation resulting from the develop-
mental programmes going on in the
country that has helped the other
Backward Classes. The States have
gone ahead with their own schemes
and their own lists of Backard
Classes. They have undertaken a
great task especially in the field of
educational concessions, stipends, re-
servation of representation in services
and so on. The complexity of defin-
ing backwardness is still with us and
we are still striving to find a defini-
tion, Caste as a criterion is ruled out
altogether and most probably, as we
all know, the criteria will have to be
broad-based and include other as-
pects—the socio-economic aspects—
as well.

In our country local conditions vary
from place to place and, therefore, it
is for the States to implement their
programmes, whether they be in the
field of work for the Scheduled Castes
or the Scheduled Tribes or in the field
of work for the Other Backward
Classes.

This brings us to the vital issue of
education which comes up off and on
in this House as well as the other
honourable House. On scholarships
for the Other Backward Classes,
about Rs. 75 lakhs per year are dis-
bursed between the States and the
Union Territories—for  educational
facilities to be given to the Other
Backward Classes.

But, apart from these groups there
are other distinct groups that we must
mention here and take note of. “The
other distinct groups suffer from dis-
abilities because of their environment
or because of their occupation or be-
cause of their past associations such
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as the de-notified tribes, the Godia-
Lohars etc. A new group of a con-
siderable size is the Neo-Buddhists
who can no longer be considered as
Hindus in the sense that the caste
distinctions no more attach to them—
rather, I may say, the stigma of un-
touchability is no more attached to
them—because they have entered the
larger and universal brotherhpod given
under the precepts of Buddhism,
However, their backwardness justifies
similar welfare amenities to them and
the hon. Home Minister himself has
advised the States that they should
look into their cases and wherever
their backwardness justifies it, they
should be given grant, whether it be
education or other socio-economic
fields. As far as Hinduism goes, they
cannot be in the fold of Hinduism.
They have left it to enter universal
brotherhood.

The actual execution of all schemes
of a welfare nature rests finally with
the State Governments. Though the
report comes up here year after year,
the States have discretion to place
this report before their Legislature
and discuss the observations made by
the Commissioner. It is not only
the task of the State Governments
but also of the non-official agency.
Times without number we say that
this is a work to be done with the
heart rather than with the head,
Money by itself can never bring us
ihe cherished goal nor can we reach
it in the minimum possible time by
money alone. The Central Govern-
ment gives all kinds of financial
assistance for this great task as pro-
vided for in the Constitution and
whatever financial assistance the
Central Government may give, by
nature it has to be limited. It can
never give unlimited assistance and
the financial assistance remains only
to a limited extent to work out the
welfare schemes and implement them
from place to place in the country.
When talking of financial assistance
by the Centre, one must not again
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lose sight of the whole Plan and the
overall picture of the Plan. If you
read the whole Plan and examine the
schemes covered by the Plan over the
five years, you will find that nearly
two-thirds of the Plan schemes bring
benefits to the backward -classes.
There are the targets to achieve. The
special assistance that the Centre and
the States give us supplementary to
the overall picture laid down in the
two Plans and that will be laid down
in the Third Plan. But the most im-
portant thing is this, What do we
do and in how much time can we
achieve the goal that we have set
before ourselves? Assessment of any
work becomes a crucial issue. Can
we assess what we have done in the
last five years or in the Second Plan
period which is not yet over? Some
of the hon. Members here have tabled
amendments to say that the assess-
ment work has not been carried on
and they want a committee to be ap-
pointed to go and assess and evaluate
actually what has been implemented
and if it has not been implemented
why not. We have got various agen-
cies such as advisory boards, the
Central Harijan Advisory Board, the
Central Tribal Advisory Board and
similar committees also function in
the different States. Then we had
the Estimates Committee that investi-
gated into the welfare activities and
the schemes that were being imple-
mented in different parts of the
country. The study team which met
under the chairmanship of Shrimati
Renuka Ray has also produced a re-
port which is in your hands and the
hon. Members must have taken ad-
vantage of that report and seen the
team’s comments, suggestions and re-
commendations. Then we had the
Elwin committee that has submitted
a report on the working of the tribal
blocs, The report is in our hands and
it is being very carefully examined.
About the Scheduled areas of course
we get regular reports from the con-
cerned Governors of the States. This
material that comes in helps and
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guides us in the execution of welfare
programmes and formulation of fur-
ther policies. That brings us to the
recent Commission that has been ap-
pointed—the Tribal Commission. It
was appointed in pursuance of article
339. Shri Dhebar.is the Chairman
and it consists of ten other members.
The terms of reference cover the ad-
ministration of the scheduled areas
and the welfare of scheduled tribes
in the States. The Commission has
been requested to report on, firstly,
the functioning of the Tribes Ad-
visory Council in the States where
they exist, secondly, the laws appli-
cable to the scheduled areas and the
exercise by the Governor of powers
to make regulations for the peace and
good Government of the scheduled
areas and mparticularly for ensuring
the sccurity of tenure and freedom
from exploitation by money-lenders
and thirdly, the principles to be fol-
lowed in scheduiing and de-schedul-
ing areas,

In regard to the welfare schemes,
they have been requested to suggest
whether any modification is required
in the priorities or the details. I
would like to draw the attention of
this hon. House to the fact that the
scope of article 339 of the Constitu-
tion did not cover the welfare
schemes of Scheduled Tribes in
Union Territories but Government
have made a request that the Com-
mission may also look into the wel-
fare programmes of the Scheduled
Tribes in the Union Territories and
give their suggestion to the Govern-
ment. By now, I think the hon.
Members have the questionnaire issu-
ed by that Commission in their hands
and we hope that with your mature
wisdom, study and experience, you
will be able to answer that question-

naire so that a fund cf data could be,

collected by the Commission and their
task made easier.

Along with this report you have
also a publication which gives you the
statistics showing the progress what
has been achieved from place to place,
the schemes that are being executed
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for each category of people whom we
want to help and the main categories
falling in the field of education,
socio-economic  upliftment, health,
housing and so on.

The allocation made for the Sche-
duled Tribes welfare schemes in the
Second Plan was about Rs. 50 crores
put we must admit that in the first
three years, the performance was not
good, It is admitted that the first
three years were difficult years and
the programme for the implementa-
tion of the welfare schemes did not
work out satisfactorily. There were
many reasons for it, some of them
being lack of technical personnel, in-
accessibility of the hilly areas and
also the territorial adjustments which
had to be made on account of the
States Reorganisation Commission.
But the tempo of progress has now
increased and 85 per cent. of the total
allocation will have been utilised be-
fore the Plan period is over. The
Home Minister constantly keeps a
watch on the welfare of these classes.
A conference of the Ministers of
Social Welfare and those who were
concerned in the States with this
special task was called early this
year and another conference is being
called sometime ]ater this year so
that the bottlenecks could be examin-
ed and it will consider how vest the
impediments and the handicaps could
be removed and how the maximum
could be achieved in the minimum
possible time. The 43 special multi-
purpose tribal blocs have come in for
criticism and the Elwin committee
has gone into the working of these
blocs. We have good response from
the tribal blocs and the whole matter
has been examined and we hope to
have a bigger programme in the
Third Plan,

The progress in respect of the
Scheduled Castes has been better than
in respect of the Tribes. This of
course is a refutable point because it
is a matter of opinion and I can see
Shri Gaikwad smiling. But even
though 95 per cent of the allocation
will be utilised by the end of this-
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.current year, I feel that things should
move faster. How can things move
faster? Not by cent per cent expen-
diture but by the will, the determina-
tion, the faith and the belief we have
in the cause. That alone can make
.us move faster; otherwise, even this
large allocation goes by without see-
ing the results as we would like to
_gee or as the hon. Member, Shri
Gaikwad would like to see in the
country. Therefore, it is we who
have to speed up, it is our belief and
faith that will take us far enough.

In the field of de-notified tribes the
position was not so happy also.
Therefore, we have repeatedly stress-
ed this point to the State Governments
to make special efforts for rehabili-
tating the de-notified ex-criminal
tribes especially in the field of agri-
.culture and in the field of industry.

Then we come to the Third Plan.
“The experience of the past two Plans
show us our weaknesses and our
strength, they show us the bottle-
necks and how to remove them, they
show us where we are faltering and
‘where we can stand up again and
speed up our work. From the ex-
perience of the two Plans we have,
derived some broad principles, which
principles and ideas are being
circulated to the various States and
Union Territories whose opinions have
been sought so that we can achieve
the maximum possible’ targets in the

minimum possible time, especially in -

the field of Scheduled Tribes where
shifting cultivation is concerned,
where adequate and proper lands
have to be given and proper societies
will have to be built up.

Only the other day, Sir, an hon.
Member brought to our notice the
question of allotment of land to wean
away tribal people from shifting culti-
vation in Manipur. Organisation of
-co-operatives have to be planned for
‘forest exploitation and for giving
-credit and marketing facilities in the
:areas where such tribals live.
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This brings us, Sir, to the most,
shall I say, touching and important
section of our people where the most
de-humanising and shameful practices
continue, namely, the scavengers. The
scavengers who keep our cities clean,
our villages clean, who run our muni-
cipalities, it is these scavengers who
need a better deal, and we need great-
er co-operation and co-ordination at
all levels, from the municipal level to
the individual level, to see that night
soil should not be carried on the
head. Here again, enough allocation
is made but we have not achieved the
target. 1 consider it the most de-
humanising thing that our scavengers
are made to do. Mechanisation should
come in, and where mechanisation is
not possible, in the by-lanes and lanes
in our villages, other methods will
have to be adopted. Scavenging
work is looked down upon in our
country. But if you think more deep-
ly what about our doctors and our
nurses? They do the same work and
it is called noble (Interruption).
Therefore, we have to lift these peo-
ple, we have to raise their level as
quickly as possible. Scavenging in
itself is not bad. Scavenging will
always have to be done. But when
scavenging is reserved for a particular
section of the society it becomes most
de-humanising of all kinds of work.

Then we come to the question of
services. That also has been absorb-
ing the attention of this House, as
to why there should not be better
recruitment and more appointments
in the services. When you talk of
government service you must also not
forget the private sector, which also
should assist in taking up boys and
girls coming from these special clas-
ses—I will not cal] them “under-pri-
vileged” any more because any name
we give them becomes a stigma; there-
fore, let us call them “special classes”.
They have to be brought up, lifted up
educationally and economically. The
private sector also must be awakened
and public opinion must be created.
The Government of India is doing all
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its best today. Again, it is a matter
of opinion, but various steps have
been taken to increase the number of
Scheduled Caste and Scheduled Tribes
employees in the services under the
Central Government. Semi-govern-
ment and autonomous bodies function-
ing under the various ministries of
the Government of India have also
been persuaded to agree to the same
policy of reservation as has been
adopted by the Government.

Sir, candidates are not available in
requisite numbers for all the reserved
vacancies. However, the Government
of India has appointed liaison officers
in each Ministry to look after their
cause.

Shri D. A. Katti (Chikodi): Even
in the Defence Ministry?

Shrimati Alva: I shall answer all of
them later. The hon. Member will
have his turn.

Now, this takes us back to the post-
matric scholarship, from where edu-
cation begins, from where the boys
and girls could be recruited. In the
field of education, the number of post-
matric scholarship given in 1951-52 to
Scheduleq Castes—benefit  scholar-
ship—boys and girls was 1604. In
1959-60 this has risen to 38,637. In
the case of Scheduled Tribes it was
575 in 1951-52 and in 1959-60 it rose
to 6,112. That shows an increase of
more than 20 times in the case of
‘Scheduled Castes and 10 times more
in the case of Scheduled Tribes. Apart
from that, in 1959-60 and 1960-61 the
Ministry of Home Affairs has agreed
to provide additional amounts requir-
ed for post-matric scholarships for
Scheduled Castes and Scheduled
Tribes so that every eligible student
gets scholarship according to the pre-
scribed stage.

This does not end the problem of
students coming from these special
classes, but it is the beginning of the
problem where they want to get
through competitive examinations to
be recruited into government service.
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Of all the universities in the country,
the Allahabad University was the only
university which agreed to run coach-
ing classes for these students. Cent
per cent assistance is given by the
Government of India. The Home
Minister has directed the other States
also to find out from their universities
whether they will be willing to do so.
But, in any case, what we hope to do
and what our intention for pushing it
up is to have at least one more centre
in the south which could be a good
coaching centre for these students to

study and appear for the competitive
examinations.

Now, Sir, we come to the non-offi-
cial organisations. Non-official organi-
sations have done the work. In ages
past we have always had missionaries
in our land—I am not talking of reli-
gious missionaries but men and women
individuals, who thought in the cor-
rect way, who practised the correct
conduct and who tried to uplift from
time to time, from decade to decade,
those people who had fallen in the
eyes of the rest of their fellow-men
or country-men. They are the non-
official organisations to whom we pay
our tribute. Some of them today find
themselves in stringent conditions from
where they cannot carry on their
work. Therefore, we have revised the
policy in rendering them assistance.
We have felt that the non-official or-
ganisations who carry.on this good
work, especially work like eradication
of untouchability and welfare of the
Scheduled Tribes, de-notified tribes
and other backward classes, they
should continue from year to year and
not be subjected to submitting their
reports promptly. But they must sub-
mit their audit reports. They can car-
ry on their work from one year to
another, but they need submit their
audit reports before the second instal-
ment falls due. I think it is very
reasonable.

We have recognised many non-offi-
cial organisations, because we feel that
people go to these non-official organi-
sations not so much for emoluments
as to give their time, to sacrifice, to
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assist all these institutions in the coun-
try. We have selected some of them
for assistance. If they need funds for
carrying on such good work they will
get them, and it is only by the time
their second instalments fall due that
they need submit their audit reports.

I wish to mention only one more
point. I think there is also an amend-
ment referring to that aspect. It is
about the abolition of double-member
constituencies. The question of the
abolition of double-member consti-
tuencies was discussed during the
last information consultative commit-
tee meeting held in March. After
that, the Home Minister discussed it
with the Chief Ministers of States.
There was consensus of opinion that
bifurcation of double-member consti-
tuencies was desirable. The President
also mentioned it in his address to
the joint session of Parliament and
said that legislation would be brought
forward for bifurcating the double-
member constituencies in the country.
However, it is on the suggestion of
some Members of Parliament that the
Home Minister has given time for
receiving their valuable suggestions,
this way or that way, and those sug-
gestions will help us in coming to a
decision. But it must be stated that
the Law Ministry has a draft Bill
ready, and as soon as a decision is
taken, necessary act'on in the matter
will go ahead.

I do net wish to make further com-
ments, because the task is so big. One
could go on taking individual schemes
and be talking on them. Finally, I
want forcefully to impress on this
hon. House that it is the purity of
heart and sincerity of purpose that
has to be made the yardstick, the
yardstick by which we shall measure
our success and by which we shall
reach . the cherished goal. Nothing
succeeds like prosperity, prosperity is
the best leveller, towards that goal we
shal] endeavour to see that the special
classes achieve prosperity.
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Mr. Speaker: Motion moved:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1958-59,
laid on the Table of the House on
the 22nd December, 1959”.

It is a long time since the report
was placed on the Table of the House.
Hereafter, I propose to take up this
matter within 15 days after the re-
port is placed on the Table of the
House. We are now trying to have
the next report also. Each report has
to be submitted within six months of
the conclusion of the year. Otherwise,
there will be overlapping. Therefore,
hon. Members also will insist on tak-
ing up the report earlier. I would also
suggest to the hon. Minister that with-
in 15 days of placing the report on
the Table of the House he should
give notice of the motion for con-
sideration. I will give priority to
this report. Otherwise this becomes
stale.

Shri B. C. Mallick: I beg to move:

(1) That at the end of the motion,
the following be added, namely:—

“and is of opinion that financial
aid given to backward States for
the educational benefits of the
Scheduled Castes and Scheduled
Tribes should be increased from
50 per cent. to 75 per cent.” (1)

(2) That at the end of the motion,
the following be added namely:—

“and is of opinion that steps
should be taken to introduce a Bill
in the current session of Parlia-
ment creating single member con-
stituencies for Scheduled Castes
and Scheduled Tribes for Lok
Sabha as well as State Assem-
lies.” (2)

(3) That at the end of the motion,
the following be added, namely:—

“and is of opinion that steps
sheuld be taken to advance loans
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without interest to the persons (4) That at the end of the motion,
belonging to Scheduled Castes and the following be added, namely:—
Scheduled Tribes who are compa- n

ratively in a better position and “and is of opinion that Govern-

who want to improve their hous- ment have failed to provide
ing condition”.(3) boarding facilities for Harijan and
: Adivasi students.” (9)

(4) That at the end of the motion,

the following be added, namely:— (5) That at the end of the motion,

the following be added, namely:—

“and is of opinion that a Parlia- “and is of opinion that cottage
mentary Committee be set up industries be run on cooperative
with necessary powers to assess basis and Harijans and Adivasis
the progress made in regard to be appointed in them.” (10)
the amelioration in the conditions
of Scheduled Castes and Sche- . .
duled Tribes of the country with Shri R. C. Majhi: I beg to move:
a view to suggest ways 4nd means (1) That at the end of the motion,
for their inmprovement”. (4) the following be added, namely:—
(5) That at the end of the motion, “and is of opinion that -the

‘the following be added, namely:— extra amount of rupees 15 lakhs
given to the special multi-purpose

“and is of cpinion that while tribal blocks by the Home Minis-
distributing land preference should try be withdrawn immediately,
be given to the Harijans and where tribal population is less than
Adivasis who are landless”. (5) 50 per cent.” (11)

Shri Ram Sewak Yadav: I beg to (2) That at the end of the motion,
‘move: the following be added, namely:—

(1) That at the end of the motion, “and is of opinion that the
‘the following be added, namely:— candidates belonging to Scheduled

Castes and Scheduled Tribes of all

“ang is of opinion that Govern-
ment have failed to improve the
social, economic and political con-
dition of Harijans and Advasis”.
(6)

(2) That at the end of the motion,
‘the following be added, namely:—

“and is of opinion that Govern-
ment have failed to abolish the
levy of land revenue on uneco-
nomic land holdings of Harijans
and Adivasis.” (7)

(3) That at the end of the motion,
‘the following be added, namely:—

“and is of opinion that Govern-
ment have failed to provide re-
claimed land for cult'vation to
Harijans and Adivasis.” (8)

the States be registered as such
in all the employment exchanges
throughout the country and parti-
cularly at the Employment Ex-
change, Delhi.,” (12)

(3) That at the ond of the motion,

the following be added, namely:—

“and is of opinion that a Parlia-
mentary Committee be set up to
enquire into the utilisation of the
grants sanctioned for the welfare
of Scheduled Castes and Schedu-
led Tribes to different States,
Union territories and private
agencies.” (13)

Shri K. C. Jena: I beg to move:
(1) That at the end of the motion,

the following be added, namely:—
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“and is of opinion that adequate
steps be taken by the Central Gov-
ernment to provide lands to the
landless Harijans and Adivasis.”
(14)

(2) That at the end of the motion,
the following be added, namely:—

“and is of opinion that the
Central Government should allo-
cate necessary funds for construc-
tion of Houses for the landless
Harijans in the villages.” (15)

Shri Subodh Hansda: I beg to

move:

(1) That at the end of the motion,
the following be added, namely:—

“and is of opinion that steps
be taken to audit the accounts of
the non-official organisation which
are receiving financial assistance
from the Government of India for
the uplift of the Scheduled Castes
and Scheduled Tribes.” (16)

With your permission, I move my

next amendment with a slight
alternation.
Mr. Speaker: Yes.

Shri Subodh Hansda: I beg to move:

(2) That at the end of the motion,
the following be added, namely:—

“anq is of opinion that adequate
steps be taken to rehabilitate the
Scheduled Castes and Scheduled
Tribes evicted due to construction
of big dams, industrial projects,
etc., in the various parts of the
country.” (17)

(3) That at the end of the motion,
the following be added, namely:—

“and is of opinion that steps be
taken to prepare a consolidated
list of Scheduled Castes and Sche-
duled Tribes throughout the
Union.” (18)

AUGUST 18, 1960

l
g1

Report of Commissioner
for Scheduled Castes and
Scheduled Tribes

Shri Ram Dhani Das: I bek to move:

3228

(1) That at the end of the motion,

the following be added, namely:—

“and is of opinion that students
of the most backward castes.
among the Harijans like Dom and
others, should be given special
attention in the field of education,
and a start should be made with-
out and delay for providing such
students with residential schools,
with free food, clothing, lodging
and books, etc. And where resi-
dential schools are not possible,
individual students belonging to
such castes, should be given a
stipend ofs Rs. 25 per month or of
an amount which the Government
considers adequate to meet all the
expenses at the Primary education
stage.” (19)

(2) That at the end of the motion,

the following be added, namely:—

“ang is of opinion that indivi-
dual Harijans belonging to the
most backward section of the
Harijans like Dom and others
should not be expected to contri-
bute anything substantial for the
purpose of constructing houses for
their living; hence the Government
should give Rs. 1,500 to Rs. 1,600 for-
construction of their independent
houses as aid and the above faci-
lity should not be limited to the
employees of the local bodies alone
but to all the individuals living in
rural areas.” (20)

(3) That at the end of the motion,

the following be added, namely:—

“and is of opinion that the
Governmen: should give a serious
consideration to the problem of
representation of the most back-
ward section of Harijans like Dom
and others in the Legislatures and
local bodies, District Boards, etc.”
(21)

Mr. Speaker: The main motion and

the amendments are now before the
House.

iais
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Six hours have been allotted for
discussion of this report. I would
urge upon hon. Members to confine
their remarks to 15 minutes each. I
have got as many as 16 names before
me. The hon. Minister also would
like to have some time for reply. At
3 o’Clock we will start the discussion
on the motion relating to Nagaland.
Till then, this discussion will go on.
The balance of time remaining will
be utilised tomorrow.

I am told that only one hour
remains for the Press and Registra-
tion of Books (Amendment) Bill. I
think that instead of keeping that
Bill part-heard, we shall dispose of it
first tomorrow, and then take up this
report.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): Mr. Speaker,
Sir, every year, whenever we discuss
the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes, we have to deal with the
omissions and commissions and the
measures which have been taken by
the various Ministries at the Centre
and also in the States.

12.47 hrs,
[Shri Heda in the Chair]

This year also the Commissioner has
made several complaints and also
made suggestions, as to how these
evils could be remedied. To my mind,
the defects or the evils pointed out by
the Commissioner for Scheduled
Castes and Scheduled Tribes in the
first report are not in anyway differ-
ent from those which are again point-
ed out by him in the present report
which is under discussion. The areas
may differ, the States may differ, the
magnitude of the task may differ, but
these evils are prevalent everywhere.
The remedies often suggested by the
Commissioner have to be taken up
and implemented by the State Gov-
ernments seriously and sincerely
which is not done I have no doubt
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its bit in every sphere, particularly
in the matter of giving liberal assist-
ance no. only to the State Govern-
ments but also to the various non-

. official agencies. But, the system:

which has been adopted for removing
the various difficulties is not the
corect sysiem. The Government of’
India, and particularly the Home
Minister in his public speeches as well
as-in the conferences of the various-
ministers who are concerned with the
matters relating to the Scheduled
Castes and Scheduled Tribes and also
in the Central Advisory Board has:
been stressing the need to spend
money from various other sources and
pointed out that the money which has
been given to the State Governments
for various other developmental work
should also be utilised for the benefit
of the Scheduleq Castes to a greater
extent. But so far, I think no State
has taken it seriously nor even the-
departments of the Central Govern-
ment. I understand that the Home
Ministry has asked some of its officers
to see that especially the Ministry of
Works, Housing and Supply, and the
Ministry of Education set apart a
certain amount for the welfare of the
Scheduled Castes out of their own
Budgets. I do not know the results.
No doubt these instructions have been
frequently issued to the State Gov-
ernments, but the State Governments
have not cared to implement them.
Therefore, I think the only method by
which the State Governments and
even the Central Government depart-
ments could be made to adhere to the:
instructions of the Home Minister is
to adopt the method which the Bom-
bay Government has recently adopt-
ed.

Shri B. K. Gaikwad (Nasik): There
is no Bombay Government; it is
Maharashtra Government.

Shri M. R. Krishna: I stand correct-
ed. The Maharashtra Government has
issued instructions to the panchayats
that if they do not remove untouch-
ability prevalent in their respective
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-areas, Government will not advance
.any funds to those panchayats. These
.are the types of methods which alone
would make the State Governments
‘implement the suggestions made by
‘the Home Minister. Various State
“Governments will have to come to the
‘Central Government for assistance for
-their own developmental purposes. If
‘the Central Government could make
this condition as one of the binding
«conditions on the State Government
that in case they do not set apart a
particular sum for the welfare of the
scheduled castes, the Central Govern-
ment will not give any assistance by
‘way of grants or loans to them, I
-think the matter will be very quickly
-settled.

There is another thing which the
“«Central Government is doing. The
Home Ministry must have struggled
hard with the Planning Commission to
find nearly Rs. 39 crores to be spent
under the first Five Year Plan tor the
scheduled castes. Similarly, in the
‘Second Five Year Plan, they got about
Rs. 91 crores. But out of the Rs. 39
-crores in the first Plan, they could
spend only to the extent of Rs. 26
crores, thereby leaving about Rs. 13
-crores unspent. I the second Plan,
though the amount is pretty high—
Rs. 91 crores—they could only spend
‘about Rs. 32 crores. They were
expected to spend another Rs. 40
-crores during 1959-60 or 1960-61.
Eve, if the Home Ministry or the
-Governments which take this money
spend Rs. 40 crores, yet there will be
abou; Rs. 20 crores which would be
left unspent. All these things happen
because the Home Ministry depends
on the State Governments for imple-
menting the various construc:ive pro-
grammes and they depend upon non-
official agencies only for things like
-doing propaganda against untouch-
-ability and so on. This system will
naturally make the progress of work
very slow.

My humble suggestion is that as far
-ag possible the Central Government
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should take all the constructive
schemes under them, specially for
providing water facilities, house sites
and giving loans for purchasing lands
for cultivation. These are some of the
schemes which the Central Govern-
ment should themselves take up under
the centrally sponsored schemes. I
know the Central Government is giv-
ing a lot of assistance to the State
Governments in various forms. They
go to the extent of paying nearly 75
per cen: of the expenditure, but even
then the State Governments ar not
in a position to take advantage of the
Central Government’s grant, simply
because they are not in a position to
find 25 per cent of the expenditure.
Some of the things which the Central
Government have now got under
their own schemes are said to be
proving very well and they are
really doing a great benefit to the
scheduled castes. Therefore, if the
Government feel that they would like
to spend less amount, I think if that
amount is spent under centrally spon-
sored schemes, more benefit would be
given to the scheduled castes.

Another, point I would like to bring
to the notice of the House is about
the alloca:ion of about Rs. 100 crores
in the third Five Year Plan. I do not
know on what basis Government,
particularly, the Planning Commission,
arrived at this figure. 1 understand
in the conference of State Minis:ers,
they made a demand that in the third
Plan, the amount should be at least
three times the amount set apart in
the second Plan. I think even the
Home Minister has given his view that
the amount given in the second Plan
should be definitely enhanced. On
that basis, the Home Ministry should
take up this question with the Plan-
ning Commission and see that the
amount of Rs. 100 crores is enhanced
tc a reasonable amount.

There are various other schemes
which have been iaken up during the
second Plan and which have not been
completed. For completing those
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schemes, the Government of India will
have to spend some money. I think
this Rs. 100 crores will not be suffi-
cient to meet the commitments which
have already been made during the
second Plan and alsq to take up the
schemes under the third Plan.

The Home Ministry has started
some institutes like industrial train-
ing institutes on the pattern which
the Labour Ministry has chalked out.
These institutes under the Home
Ministry have been functioning very
well and they have been very helptul,
specially to the scheduled tribes
students. This is the type of thing
which we would like the Home Minis-
try to sponsor even for the scheduled
castes. If the Government of India
could depend on the State Govern-
ments for various things, I do not see
any reason why the Government of
India should not assist the Labour
Ministry to create some percentage of
seats for the scheduled castes in these
institutes. I know there is a percent-
age fixed but that would no: help to
s greater extent. The Labour Minis-
try does not itself have too many of
these institutes in the States. I would
very much request the Home Ministry
to see that the Labour Ministry is
assisted considerably to start these
institutes in various States in greater
number. That will not only solve the
unemployment problem of the Sche-
duled castes, but will also help
deserving non-scheduled caste people
to get technical training.

The Commissioner has glven in his
report the number of educated wun-
employed amongst the scheduled
castes. It runs into some lakhs.
There are also thousands of graduates
among the scheduled castes who could
not secure any jobs. The number of
people who have got the benefit from
the State Governments and the Cen-
tral Government for education, but
could not complete either matricula-
tion or graduation will run into lakhs
and they will not be in a position to
secure any Government job or earn
their living. They would be adding
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to the battalion of unemployed people
in this country and after a long inter-
val, I am afraid they may be a
menace noi only to the community,
bui to the nation also.

Whenever the Government think of
land reforms, the Government always
feel two things, viz., distributing the
land to the landless poor and enhane-
ing food production in this country.
Jagir abolition has come in various
States, but that has not helped these
people to any great extent. Now we
are thinking about ceiling. As it 18
being delayed in various States, 1
think even the ceiling will not be able
to bring a lot of benefit to the sche-
duled castes. In any case, the Gov-
ernment of India have got the res-
ponsibility not only to help the sche-
duled caste landless agricultural
Jabour, but also to help the other
landless labour in the country whose
number is sufficiently large,

13 hrs.

At present the Scheduled Castes
Commission is not able to get figures
from the State Governments as to the
number of landless labour, particular-
ly those belonging to the Scheduled
Castes in the State. Therefore, it
would help the Government of India
to chalk out a better plan and also
help a larger number of Scheduled
Castes if they could ask the Census
Commissioner to include this item in
the census of 1961. It will help not
only these people but also vatrions
deserving non-scheduled castes.

Now I want to deal with one very
important department of the Govern-
ment of India, and that is the Defence
Department. I have great regard both
for the Ministers and the Ministry
but, as far as the Scheduled Castes
are concerned, I think that is the
Ministry which occupies the highest
rank in flouting the constitutional
privileges granted to the Scheduled
Caste under the Constitution. The
Defence Ministry certainly do not care
for any instructions, either from the
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Home Ministry or from the Constitu-
tion. I do not want to narrate the
whole story here. If you only take
the number of officers in the Defence
Ministry there may be half a dozen
afficers who have been recruited much
before we achieved independence. Ex-
cepting the civilians in various cate-
gories including sweepers and so on,
no consideration is shown to Schedul-
ed Castes in the Defence Ministry’s
oppointments. I am not here pleading
ta the Defence Ministry or the Gov-
ernment of India to reduce the quali-
fications or to minimise the standards
for recruitment in the defence ser-
vice.

I only want to remind the Defence
Minister and his Ministry not to ignore
the historical facts. If the Scheduled
Castes have been asked to do any
responsible duty in the olden days,
the only responsible duty that was
given to them was to protect the vil-
lages. That is the reason why they
started living on the outskirts of the
villages. I hope the Minister
very much enlightened if he
cares to know about the
fighting nature of the Scheduled
Castes in the Mahar regiment. Then
they were operating in a very import-
ant corps, the Machine Gun Corps and
they have done very well. Now if
the Defence Ministry has got no other
reason excepting that some officers
and men would not like to rub
shoulders or join and work with
the Scheduled Castes in the ser-
vices, I see no reason why they
could not provide reservation.
When they are recruiting officers,
it all the qualifications are fulfilled
by a candidate belonging to the
Scheduled Caste I see no reason
why the Defence Ministry should not
agree to fix a percentage for them.

Similarly in the educational institu-
tions’ which are being financed by the
Government of India such reserva-
tions ought to be there. If they could
only convene a meeting or a confer-

. ence and in that conference members
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of the Scheduled Castes are included,
I think they will not have an opportu-
nity to say in future that Scheduled
Caste people are inefficient people to
be put in the defence service.

Now I am reminded of the
committee which has been
constituted by the Uttar Pradesh
Government to see what the
reasons are for the Scheduled Caste
people not taking advantage of the
reservation and filling the vacancies
reserved for them. I would like the
Government of India also to constitute
such a committee to go into the vacanc-
ies in other departments and how
they are filled up. I would very much
stress that they should go very deep
into the reasons why the Defence
Ministry have not filled up these
vacancies or why they have not given
reservation to Scheduled Castes. I
very strongly recommend and appeal
to the Government to take that up.

I hope I have got some more time
left for me.

Mr. Chairman: The hon. Member
has already taken 17 minutes.

Shri M. R. Krishna: Can I have a
few more minutes?

Mr. Chairman:
minutes.

Shri M. R. Krishna: Then I come
to some small points. The Home
Ministry have recruitedq some Assist-
ant Commissioners in 1957. They rec-
ruited them for a second time in 1958
or 1959. Then, because of the auste-
rity measures they could not be ab-
sorbed. I do not see any reason why
for a second time those people should
be called and recruited when they are
not being absorbed.

Only two more

There are many Scheduled Caste
people staying outside their State and
working in various installations the
Government of India. For example,
Telugu-speaking and Tamil-speaking
people are working in Jubbalpore and
Poona Thesa people do not get any
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concessions meant for the Scheduled
Castes. They do not get even educa-
tion for their children in those States.
I think the Home Ministry has already
received a lot of representations from
this kind of people in those States. I
want the Government of India to take
some steps in this regard.

Again, giving training in the indus-
tria]l training institutes will help most
of the Scheduledq Caste people to
better their conditions. I think the
Estimates Committee have suggested
the reservation of a certain percent-
age of contracts to these people. That
has been referred to the various State
Governments and the Government of
India have received some replies. 1
would request the Home Ministry to
find out some way out to help these
people so that they may economically
be put on a sound footing.

Shri Dasaratha Deb (Tripura): It is
good that after a long interval we are
discussing the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes. But it ought to
have been discussed much earlier. That
itself shows how our Ministry is tak-
ing interest in the problems of Sche-
duled Castes and scheduled Tribes. It
is tragic that every year they are not
making arrangements for the discus-
sion of this Report.

As regards the progress of the wel-
fare work among the Scheduled Castes
and Scheduled Tribes progress is not
satisfactory. Even the Deputy Minis-
ter has agreed in her speech that it
has not progressed so much.

Secondly, when we are going to
evaluate the progress of work among
the Scheduled Castes and Scheduled
Tribes at least we must have some
comprehensive picture in this Report.
But this report could not give all the
picture that.is wanted by us. Infor-
mation is wanting in this report re-
garding figures of unemployment,
availability of lands and other things.
Of course I am not blaming the Com-
missioner for Scheduled Castes and
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Scheduled Tribes. He has categori-
cally stated in his report that though
he sought so many things from the
various State departments they did
not respond as much as he expected.
That is another tragedy—how the
State Governments are tackling this
matter of the poor people. That is
why I want to suggest categorically
that this type of advisory committee
or body is meaningless. Because,
they are more or less ineffective.

The Commissioner has suggested
many good things. There are certain
suggestions which are very good and
welcomed by the Scheduleq Caste and
Tribe’s people. But the main point is
how to implement his suggestions or
schemes. Because, whatever be his
suggestions, it is not obligatory on
the part of the State Governments to
formulate a scheme or execute a
scheme on the basis of his suggestion.

It is optional on the State Govern-
ments. There is a directive principle
also. There is a certain directive to
the State Governments. But that is
only an expression of pious wishes and
not in the directions for implementa-
tion but for consideration Regarding
land reform also. There is a sugges-
tion that security of land must be pro-
vided in the legislation in all the
places and that people of the Sche-
duled Castes and Scheduled Tribes
must be given certain guarantees. But
when I go through all these reports,
I find that a good number of States
even today could not formulate such
legislation. What is the reason far
that? Of course, I do not know the
reason. That was not given here.
That is another thing.

The Scheduled Castes and Sche-
duled Tribes Commissioner’s Depart-
ment is something farcical. If you
want to keep it only to put some
moral pressawe on the Stale you can
keep it but the outcome will be very
much less. That is why I suggest
that this is the right time for the Gov-
ernment of India to create a separate
ministry for dealing with this matter
of Scheduled Castes, Scheduled
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Tribes and other backward classes.
Taking the urgency of rehabilitation
of refugees into consideration, be-
cause thousands of refugees are com-
ing from East and West Pakistan, we
had to create a separate ministry to
deal with their problems. People of
the Scheduled Castes, Scheduled
Tribes and other backward classes, I
think, form no less than one-third of
the total population of India. To
deal with such a big population we
must have a similar separate minis-
try. Just to have some advisory body
to give some advice and from time
to time to report to the President and
to place pious reports before the Lok
Sabha will not help much because he
has got no executive power. There-
fore a separate minisiry must be
formed with executive power, other-
wise you cannot tackle the problem
successfully. That is my sugges-
tion.

In Tripura State we have got a
Tribal Welfare advisory body, but
that body also is only to have some
discussion on certain matters. Very
few of the suggestions of other mem-
bers are responded in that body’s
meetings. This is another funny
thing. I am not speaking for myself
but I am really surprised to find that
though I have been a Member of this
House since 1952 and I belong to the
Scheduled Tribes I was not taken in
that Triba]l welfare advisory body
which has been constituted in Tripura
State and some other people have
been taken who could not claim to
be more acquainted with the pro-
blems. This, I think, has something
to do with political considerations.
I do not know what it is. It is for
the Government to answer this point.

At the State 1level also these
advisory boards will not help much.
We must have Tribal councils or
other councils like that with some
executive power. Unless such a body
has executive power, it cannot do
much effective work. That is why I
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suggest that at all levels some sort
of that power must be given.

We have got one or two Tribal
blocks in our area, but the function-
ing of the blocks is very unsatis-
factory. Cadres from Tribal people
are not being recruited to those
blocks also. Such people are deputed
to carry out this work who do not
know the minds of the Tribal people.
That is another tragedy. This sort
of thing must be removed.

The most vital point that I am
going to make is about the economic
problems of the Scheduled Castes and
Scheduled Tribes. This report sug-
gests eradication of some social evils.
Eradication of untouchability or right
to entrance of Harijans into temples
has been suggested. Some legislation
might have been enacted of that
type. That is good. That type of
social reform 1is absolutely neces-
sary. I admit that. But at the same
time even if you have passed legisla-
tion of that type, you would not make
much progress about Scheduled
Castes, Scheduled Tribes and Harijan
people. The main thing is economc
relief. That is why we have to take
up the first and foremost task of
building up their economic condition.
That is the main problem. We can
talk of our culture. You can set up
some community hall or centres to
develop their own culture, but you
cannot successfully raise them until
and unless their economic condition
is improved. That is why making
their economic condition better is the
most urgent necessity.

If we go through all the facts, we
will find that a good number of
peasants either belong to the Sche-
duled Castes or Scheduled Tribes or
to other backward classes. They are
the people who cultivate land. They
are the peasants. Therefore if you
want to improve their condition you
must have land reforms. They must
be provided with land, otherwise you
cannot improve their condition much
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although you might have desire to
improve their condition. That is why
in every State, legislation must be
passed so that landless people belong-
ing to these communities are given
priority in the distribution of land.

There are certain areas in India
where people of the Scheduled Castes
and Scheduled Tribes are pre-
dominant inhabitants. Such areas
must be declared as Scheduled Areas
where only people belonging to that
particular community should be
rehabilitated. If you do not protect
their interests that way then other
moneyed, advanced or cunning people
will advance money to them or give
them loans and exploit them. Ulti-
mately they will thus lose their land
and it will be transferred to those
other people. That is how thousands
of people belonging to the Scheduled
Castes and Scheduled Tribes have
been evicted from their lands. You
must stop that eviction. If you want
to stop that eviction, you must have
land legislation on that basis.

It is good that recently we have
passed the Land Reforms Act for
Tripura where at least certain provi-
sions have been incorporated to res-
trict transfers of land belonging to
Scheduled Tribes to other people.
But that also is not enough. What is
happening actually in Tripura State?
In Tripura State, we find that
hundreds of Tribal people are being
evicted from their lands and this
administrative body is, in some way
or other, only acting as a silent
spectator and somewhere directly
participating in the act of evicting
these Tribal people. Otherwise, I do
not find any reason why these Tribal
people who have been cultivating
their lands for years together should
be evicted. I can give you the name
of some 40 Tribal families in Sunamara
sub-division. The hon. Home Minister
may please take note of that. They
had been cultivating those particular
plots of land for the last 40 years.
That land has been acquired and given
for the rehabilitation of other sections
of the peoplee. Why? We have got
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plenty of land in our State. You can
find land elsewhere for them. You
cannot acquire that land, evict a
section of the people and again make
them refugees. This is very unfair.
I wrote about it to the Secretary of
the Tripura Administration. His
answer was very funny. He told me,
“We have acquired that land. Now
there are certain difficulties that have
arisen. Please advise your people to
find a place elsewhere and we can give
them rehabilitation grants.” Is it an
answer that should come from a res-
ponsible Government officer? Really,
it is very bad. How long will these
Tribal people be suffering like that?
I do not know that. But a time will
come when these Tribal people also
will resent it—and we have seen
resentment. These Naga people have
been fighting for g long time and ulti-
mately the Government of India had
to accept their demand. That is there.
Even in our State, there are certain
places which are completely or pre-
dominantly inhabited by Tribal people.
They are compact areas. It is not
only in Tripura State. it may be
possible to find it in other places also.
And wherever it is possible, certain
plots of land must be reserved for
the Scheduled Castes and Scheduled
Tribes, and only these people should
be made to inhabit those particular
areas. In that way at least we can
give them some guarantee in the land
itself.

Another point I want to urge is
this. I fought out this at the time of
the consideration of the Bill itself,
that is the Bill relating to the legisla-
tion of the unauthorised occupation of
land. At that time also I spoke.
Most of the Tribal people are shift-
ing cultivators. When some sense
dawns on them, the start developing
the land, and there is a tradition
among our people that first they re-
claim the land, then apply and then
get settlement after three or four
years. And that tradition has been
going on in our State and people
have reclaimed quite a considerable
portion of land like that. But now
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we have passed that Bill to evict
them summarily, that is all those un-
authorised occupations. But it should
have been the attitude of Govern-
ment to see that all these unauthoris-
ed occupations, particularly in those
areas where there is no dispute or
trouble, are regularised. That should
be the attitude of our Government,
and I think in our part also a list
should be maintained.

Then, regarding education I wish to
say something. I have not much
time, but I wish to say that the pres-
sent system of education is quite de-
fective, particularly for the Tribal
people. The trouble that the Tribal
people are facing is, first when they
go to school they face the linguistic
difficulty, because they have got some
other language. At least up to the
primary standard they must be given
education through their mother ton-
gue. In the Government reports and
other things that is agreed to. But
what is the concrete action they have
taken to implement it? No action has
been taken so far. If the Govern-
ment was so keen to have such kinds
of organisations in the last two or
three years, I could have given them
that type of organisation and the pro-
duction of text-books in tribal langu-
age could have been done. But no
effort is being made in that direction.

And then, even if you establish
primary schools in these villages you
cannot expect all these children be-
longing to the Scheduled Castes and
Scheduled Tribes to attend school, be-
cause they are poor and they have
to go into the fields to help their par-
ents to earn for themselves. Even a
boy of seven, eight or ten years of
age has to go and work in the field.
So I suggest that if you want to give
them education, you must give them
some cash dole, including text-books
and other things wherever necessary.
You must collect data in this respect
and find out who are the poor people
and give them cash doles and help
them to attend school. If you pro-
ceed in that way, then you can at
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least give some sort of educational
benefit to them. Otherwise it will
not be much effective.

Then, there is the question of
reserva‘ion of posts. It is a good
thing. In the Constitution there is a
direction to this effect, and in the
report of the Commissioner for Sche-
dued Castes and Scheduled Tribes
also there is some direction. In the
Government services some posts have
been reserveq for Scheduled Castes
and Scheduled Tribes. But in many
cases we find that these posts have
not been filled by the candidates
belonging to these particular com-
munities, because it is only a pious
wish. If any State Government or
Ministry or any appointing authority
refuses to appoint them, then the
candidates belonging to that parti-
cular community are quite helpless
because they cannot go to the court.
If you want to implement this direc-
tion seriously and very sincerely,
you must have a legislation on that
basis, so that if any officer does not
implement it or if anybody refuses
to implement it, then the person con-
cerned can go to the court and file a
suit. So I urge that we must have a
legislation on that basis.

And lastly, I have to point out that
the Manipuri community in our part,
are not treated as a backward com-
munity at present. But they are
backward. I request the Government
to see that when the next list is pre-
pared for Scheduled Castes, Scheduled
Tribes and Backward Classes, this
Manipuri community of Tripura also
is included as a backward class com-
munity and all the amenities and
privileges to which such communities
are entitled should also be given to
that community.

st A (FERTER-Ea-
agfaa mfwat ) gty @, rfy
7§ faegee Frew Ffamee # ford
T F e I W O § W) agi
TR | g ar AW
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A T T TG &, A IF FT AT
war g 5 a8 3 ¥ 9 wegmar f
WFET 2, 39 ' 7R §&FR 69K
FAAT FT AT ATHET FQ@ &, AP
N wirasT 1 w1 9T W R, 9w A
faiiw w9 wrar
1327 hrs.
[SHRI JAGANATHA RaO in the Chair]
# ag #g4 ¥ o §ac g fo
W @ F g fm A @
FEF IO 94 W § T §
TF, AFFT TR AF € F A N
I H AR & AR &, W wegar
FRFR T ®A Fe ava o
afg @ feawr . welw 7w
TR 9 MY, I g I [H g
1, I gA FT GEAT AT 91, AT
TOAT @Y 97, g0 9% AN g
9, g AN TAF qaIE QO AR @
# g #g7 ¥ fod dA g fF W
9% AW, 3 JE9E, T G, I8 IR,
g TR A Afg = AR A}/ A
fammm 2 1 foege wew F dAwR
§F " g FHEw o frgw
@ A 7 A faAR g@ER &
e @, F A A g A #
W 9F T JET 9, AfwT [
¥ ot g @ & @ g fF e
fre@g T @LEEFIRAF
7g FE wrEa g o9 ¥ e, S
A AT & A ) g v
g & 5 = wegeaar wow fR o
TATELINMIT &
IFY § 99 Y W9 G | G TF AT~
T[AT F WG WA B Agd awE
T WEAT 8, FT 9 THT &Y @ & 7
# ag wrmar § f5 gk Ay wgren
ey St I fasiv 9« F qrT gEX sAH
fear, afeT o ST S 59 e
N M@ LI AT
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fog dae g i segzamar # faitfer
TEET F G WA fammm g
g [ F TR TF & J&T FT g,
JAAT F AR JAAAT FT TF TG0
G FET & A S Emmfow q4r
oifew fawwar ga 3w & AT 8§,
IH! GX FT &, AR 57 99 a1 w
3| FT AW FI9 QM1 Q | F 4 A
& fod qare g f for O @ & o
Tfgd ¥ AT § WY HAR FH IF G
W®RE T R a9 W@ F A AT
sgar § fF waw dwadfa awer
¥ ok g qua¥ia @ & Y
TR AR @M AL o FER R
o9 G A 94T FooT {5 ag =w a8
& oo § AR o wd G R
T H WX HGH G TG g | A9
G T W E fF T a@R W AR
TAI G EN A LI E  |i 7%
ey R W1 fodsTw W
Teqs g, fopdssw @ & @ Wy
2, F IO A S § HR W A
& AT § | @T I I I WA &+
T ¢, TE A WY TER QAT
Y T TER &, § 7 F e
g gaar § 5 97 o sma =y g yrar
R o g g § o Ao &t s
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¥ @1 &, ) F A Wl g
w@fagd A fadgm § & 9= oF ugl
@ T F FE W AR FT WA
WATAT SE (T AT @ FM TG W@
g ¥HAT | W AN & F a9 g AT
T AR A FF A I & AT §
fir T F14 & o7 ©F HAT HATAL Bl
o« s-oriaat, oforfre sofaat wic
ey gf St & a3 | =Y
T W ¥ gEEfIT T BT AR Y
g Tga whw g ™ R AT w0
WY TR FAE F ¥ wE F fod
g g g W g o g W o
wan ¥ woreg TwE A wEA g1 )
Jg T AR ST ST, W -
AT FT G Y, T aga Qr A AW Y
TS & | 2 T S Gt e A v
v  ag o @ =g &Y v  HiT gE
adtre gz 2011 € & i aforfore sfeat
&, it s-onfaat § % WS F Fm
F Y & | E 9% g@h aie
1 @ g Sify wm deil ¥ fag
o & S @2 I IEa H§F
&, T 9gw &, &t & ST F fon
gEraa & anfi &, wm e a)
Avg F) wgrHaT 4 Al & o o
T R0 FT AT AW AL T@T AT
¢ foa 5 <o s =fed | T
AT a1 oF F10 38 ¢ 5 S wfasrd
1§ ST A T AR A ST g F
WOH TW@ @A § OF gEE AT
T g MR REHFaw
I =S ™ oFw F AT
F, S AF AN G| F@H 7 o0
raQaw dAfew @ A R Fet
A FT AT TGI AETF |

gl TF AT Y ATTIHAHN FT
g § N & I FT AT §, i
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FT T §, TTHT a0 et F STy gt
=ifgd | @ MR wowr faEw aR &
o T A1fgd | A W & @ar §
fF 2 & aga @9 wW ¥ Q¥ F qE
F @A A/ AF A I I3 WA 8,
IR O FT qET FHT TG AT § )
= a9 #r foE ¥ oY a8 w7 W@
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AT IFAT ], § IgW A
FE ST WTEaT g | Fean g owny
TA W A EFA FRE T
o & 99 9% W gt w1 wew WY
fear strar @ W) 9y 9@ AW F aga
T 9 IR W & | T A F A9
T gt =fed

WSt 9% @ F f@ s ow
g g, @ SEF a F 91T &7 FEAr
IR E | F I oA F W A
TR ®Y A 7 v § ) AT 7m =
TWHITA T L | Fawmar g &5
Y T qFE AT IIAT AEEF AGH
g frwr s Mg oim
AfeT mer g |7 & ? A g 9’
g 5 gfom foq 9T = @ §
o A IHE gt & 9w § § 3g0
TF Feu ¥ o0 AR g f5 3 0 @
gt ST W AR S @l 9%
TR afFE AR oa wEE & s
fAg 9T @ § ST wEA F A
AR @9 F AT G L, Ig 9 F
T @R T To FAR QT
T ftagEdT A wr e
UG F AqHAME, W aE W FE
A g gAR I@W § Wik § )
IR F T A g §, nE arEaf
THA &, IS WHIT THIE, @R a0
Faifcica AR &
FER AW & e ok ar
IR TEE FY AT G AR
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gfet #Y ST 7 W@ & 1 g faeely
T[T | Y AR gER oAl § W & @
21 @ 9T fa=e ot ww@r § fR R
i ax gfem #1 dfeer &, fw
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7g Fe¥ ¥ fod fU g fF @ AR aw
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IJHIF J]T, IF AL T TR
¥ AA-TA T FCU 21 gH |
3T T F IR § 5 FH FT T gHAT
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T T qFAT § W I W HGH
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ATd AeFr ¥ w9 FA-rfaat
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¥ foget @ Aol & frag oo ®
T FUT FT AL AIL HAEQTE AfDT
T T T AT FT 3G a7 g T
g wfed | § FgW SwA g
ffF st | o _RW W@ W1 @
g T o frd gee A W gy,
o F qfefeafan Faga  F R
St aF @R w qE w1, o
F] TEW FT A &, STH AV T 9T
® § AR Fumr o =fgd dfew @
gt & 2 & fogget § e T
T Y AEY &, ST F A S A
TR FY AG , Y BN A, A
&, FYE ouT 7 &, qWTd W A€
AL F g F § AR LA &, ST
TEWY HT TG W AR ST FEAT
T | TN AT H S o &) T
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TYAT TG Tk & FTE, I97g ALY {6 AT IqHT
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g 5 99 it @ axg FT 9 AT AT S
Y IFFT AW JOAT I, AH S T
STE 94T § AfHT gob ok HTT ZqHY
/W A AW FgA T TqA FLar |
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qRFa @ TG g | @) FAS F wemAr
TR St e § Y g SR A
% faa & $9< oWt ¥ fod § q@Q
gt & for § & g qur
fEsammidfar & w1 &
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qEE § I W wR gheml o
T W@T AT 4K 39 aR T Aoy
T Y W I ) @ a9
@ K wamar g fF W T
agid & gforl & v & am
TH AT s | g g f5ag v
g, AR SER WA T QA A AR AT
@ FAT AT =fgT |
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fir Y =t fagel oAt § w©@ T
& 3 gt Ao o gX A A =fed o

T o e § 5 feg o ¥
H=L S TR §, 38 OF WO g
o fgg & I S¥ AR & Wl S
FT QT & | § OF FgrEd o) qega §
% WS q@ET 9T g

" gt AR @i

gaT Wy ¥ we ¥ A fgm
g &1 fog 9o ¥ s Y
SR i L I
qawa g O ot ot ag e §
fag g9 ¥ TR OF fagE @, W IAF
Ay mwfgr § | I T AW
§ 7 g0 V0t IR | £ A
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W, WIALAT W AT AT STfed
“gr Shge: gAY grfra &
Irgr 77 FQ | NG F vy v T=
O 1 wrfrgt ¥ wiy oo T wQO
N & 2aar § B arer o ag Sden
DN gET afes AT
7 arfax w3t §, fF AR ary Sd=
W 1w gark feawr § Y @7
arg ot 7€ 5 weymmar s oo,
qZ @Y, TR AT A ] | W wfg-
s, g R, sear Y 3w
agr TsT AR W g A=t §
FETAT Ue @ & afFT @ aF af
2 o Y g A A9, A
q37 FE 9N § 1 F N 99 a9 &,
3 S q2Ad § § TR A U A
Fr wEM I w0 § 1 IfET @ oW
gz g A e o gA eFaMT AR § )
g9 3 ¥ 9gaET ¥ ¥, 99 F 9,
Wﬁwﬁ*ﬁm%@"@il
Ffra qar @ wF, @ F A
qmznﬁﬂtmﬁwa‘ml
w srAar § £ A ¥ wegwar fraro
¥ faf =@ o g § SfeT wa
FAT # FTE T TG FLT § | I
A F AfFT T AT A
g g oar a FT g 990 gaR
T war A& FW & 1 J7 wl gw
ary § fae faa ¥ fad oy § @
az o1 @ faelt @ omr @ AR
R et o @, ) feme = faet
I & 1 AT ) g AT qE T F,
AT gl 9 W FT F @A
FAT AT & | TR TE T 53 qeAd
& T § S § W F A g g
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I | F a gfew F wfawrd &
§AH 99 § UF HOHTT ¥ N7 WY
¥ w2 T fF frg 9 3 oF Ao
w fad B fFe wwR gTETIGEE
T ¥ ww far omn, sw oWt
wife fem owm @ v ofew
sFd ¥ @ W wE q7Er A
#1 afer gfearat 1 s s 99 &
THS TATF FT QAT AT | TF gqd
T IH TR & fF ©F wgr Frar
Awam AfE g wfsg & s
F 97 O FW FET §, ¥ T FUS
Ft N T B fagT TOT AR Sw Ay
ar$ A gFT A IoT T WA T ey
T W 37 9T ot w1 a3 R
TAT | T AE I FEATHT I A
ST FT e § | Ig a1 5 srardy
F7 ghaat & faaral o= o wwT R
W ATETE T AR T
agi WX wenfrar Fgm g fF

‘We are the children of freedom'.
‘They are the exploiters of freedom'.

S W F =L S AR WS
g ag ag F warw & A7 & A Avav
TFR & I FT 0F 79T gER feamn
9T AT § | W gH 9X S AATAR
ERAEdfre avg A E ? 3 ow-
TR W X AT AT % awig 9,
T Gy ;Y F9g §, gEIR W
I g &, AT T3 FT q9g J, A
AR R A @ FEFa &)
& w93 wrzw fafres gqew 711 a9-
a1z . 6 S adrar faaw wonw
& 7 3g Far 5 S #1 g7 Y a1y §9%
AT § | 98 31 g1 9Fdr g AfeT
# g e § oo g gy I
T AT §, A g HY o< Ry |
T W A F A R §, W Ay
IFE FT F N A @ A §

“gqur: =Y s Wiy,
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FAR wRIT AT 971 FY, TR q
FEATT §Y, g T I dar 3

w ¥t fare # AFl o 9
T T A gATT F@TE |
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sfta 1, fesfgw @1, afsa s W@
# Afed I F1 T9r WEAE
graal 1 fos omar @ @) fewr #v qwmw
aqq AT ¥ 1 F Fgar § fa oW &
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A AN T IqECE I T F
WY ¥ A F AR aeE A
T & 1 3@ F qTh = A e
P A F TR QAT AT
W F TR AT eI T |
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W FY FIT AT TGT FTH AT TAHC
foafa =1 S N W@ AT § )
AR WA &A1 S A FAon S
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R F e g fr dwadig g §
g™ dR) ¥ W N fafy w1 s
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F GARA T q47 9T A A WY
FTH T NTF ¢ I WK fmw =na
M T1fe? | g™ § 9 T o qn
T qIAT AT

STEF qF 99 & T F AF 8,
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A fF o I Qo
@ T 59, s S @R
gfeom & o 2 waear aff gux o
2 | TR O5T 1Y ST Y 39 FY g By
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Fferd & arg & wfgmifedt AR
ghemi & q a1 9l A & 1 3T A7
R W F FaF 3 wEW Fw faear
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dggio@idrammaar g &
wTR! Fear ¥ fafeai go i F ad
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DR TN A dFAT g
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sriarfeat Mk gfcmt # swrg @t
g fer qwe ardi #t 9qaF fag wrg
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I TIFIEEE &AST AR g o6
aftm gg fpwr & faqd s
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SRR T FT E | ST & q=T s
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mar 5 sy AR amr gERfafe
afer ? o9 8T ¥ I 58 & &
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FTafed S a7 § | gEaT )
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FATQ TN g et & 1 gt WA
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AR T A AT FargEr F1 @
fradt & ofic aftar ag fesar & 5
T wigy & 5 9 A FPr FarEr
¥ @ FTEF 7Y < 9@, § gar qav
Fifre TN AT F A FQ F § v
I &

FY i g &1 wfzadar fic
gfeadl & ag <t YA & 3 e @Y
4T § AR AA G F GG FgAT T340
2 fF 97 oaa | 979 &1 AL A T
TG I I341 & a8 wrIerizee fow
TR I Il I qarg 1
Y F34T 38T 39 FE AN § T 9
£ eitdl § wa @ wraTa frwady & &
Fze TIAUZ FY @A QY A T A
TAY ¥ WY S 9T A% § wAT g
FIAT 1 W ST Qg X F 7w
-1 AU e § fo wg o Ay FENd
a@Er F} gfeadt s afanfagi &
TIR FET AT S9Y g o & vafa
XA FY AT AAT & 4 IO & FHAT )
TR LWFA FCHA TG GEH @ AFT
AT FI N ST T A% § 777 FIA7
A 72 % 1 AT 29d TS TF0 A5
t & et aw ofrom fagsmr

Shri R. C. Majhi (Mayurbhanj—Re-
served—Sch. Tribes): 1 have very
carefully gone through the Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes, and I
find that he has made many good
recommendations, and he has also
tried his best to point out where the
real defect lies at present. He has
pointed out that the State Govern-
ments and even the Centre are not
sincerly discharging ther duties, and
are not implementing properly the

schemes which are approved by them-
selves.

I have tabled an amendment re-
garding the withdrawal of the extra
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amount allotted for the multipurpose
tribal blocks for the upliftment of the
tribal people. In the Second Plan,
43 such tribal blocks have been open-
ed throughout the country, In the
Second Plan, it has been clearly
sstated that these blocks will be
opened in areas where the tribal
population is nearly 80 per cent., the
area will be 200 square miles, and
the population will be 25,000. But
I find from the report that most of
these blocks have not been opened in
the tribal areas or scheduledq areas
but have been opened in areas where
the tribal population is very much
less.

Take the case of Bihar, for instance.
We find from the report that there is
one block at Rohtas in Shahbad dis-
trict. The total population there is
24,120, but the tribal population is
only 3,522. Similarly, there is an-
other block at Adhaura where the
tribal population is only 8,313 out of
a total population of 14,724. In an-
other block at Kundahit in the same
district, the tribal population is only
23,954 out of a total population of
58,656.

Sir, I have gone through the
President’s Order declaring certain
areas as scheduled areas, but I do not
find Shahabad district having been
declared as a scheduled area. I do not
know why three such blocks should
have been opened in a district which is
not even g scheduled area. What is
the reason? What were the considera-
tions which led the Central Govern-
ment to open three such blocks in an
area where the tribal population is
very small, and which has not even
been declared as a scheduled area?

Similarly, there are other such
blocks in Andhra Pradesh. where the
tribal population constitutes only 37
per cent. or so of the total population.
Therefore, I want that the Central
Government  should immediately
withdraw the amount which has been
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allotted for these multipurpose tribal
blocks for the upliftment of the

tribal people.
14 hrs.

The Commissioner has also pointed
out that in the case of blocks where
the tribal population is too low or
less than 25 per cent, there does not
appear to be any justification for
financing such blocks from funds
earmarked for the tribal people. I
think the Home Minister will pay
special attention to this mis-utilisation
of the tribal funds which are now
being utilised in the name of the
tribal people for the interests of other
people.

There are so many shortcomings in
the implementation of the scheme.
To implement the scheme many
volunteer organisations are given
funds. But, we do not know for what
purpose the funds are given to them:
they have not submitted anv state-
ments of expenditure though they
have taken similar amounts in 1956
also.

I will take the case of one organi-
sation, a non-official agencv—that is
the Andhra Pradesh Adim Jati Seva
Sangh. In 1956-57, one lakh of
rupees were taken: but it has not
submitted any statement of expendi-
ture incurred. Similarly, in 1957-58
also another one lakh of rupees were
given; but no expenditure statement
is  available. In  1958-59 also
Rs. 1,10,800 was given: but no details
of expenditure incurred are available.
How is the Ministry granting such
amounts to a non-official agency which
has not yet submitted any details of
expenditure? In this report it is not
mentioned what for these grants are
given to them.

Similarly, about stipends. Large
amounts are given every year to the
students of the Scheduled Castes and
Scheduled Tribes. But I would say,
uo to now, these funds are mostly
mis-utilised. The deserving candidates

for Scheduled Castes and
Scheduled Tribes

have not yet been able to get the
stipends in time, because the amounts
are given to them later. Last year
the amount was transferred to the
State Governments and the State
Governments distributed the amount
in the month of December—that is,
after 8 or 10 months. Most of the
deserving candidates, the siudents
who deserved to get these stipends,
have left the schools. If the money
which is provided for the studenis is
utilised in this way, what benefit will
they get from the grants that we are
giving them?

1 have to say something about the
conditions of tribal labour. Govern-
ment have fixed the minimum wages
differently for the tribal people. They
have not fixed it uniformly. Even in
the Orissa State the minimum wages
are not equal throughout the State
and no atten'ion is being paid to the
uplift of the tribal people, the tribal
labourer. That area is an industrial
area and their condition is very bad.
Government is not taking any steps
to improve their conditions in this
area.

Much has been said about the
allocation of land to the Scheduled
Castes and Scheduled Tribes. I have
my own personal experience in this
regard and I feel that the Scheduled
Tribes are not getting the lands
allotted to be given to them. Only
the non-Scheduled Tribes and non-
Scheduled Castes are generally given;
even the zamindars are getting, not
the Scheduled Castes and Tribes.

About the resettlement of the
persons displaced due to the river
valley and other projects, Govern-
ment have not taken any steps to
rehabilitate them. From the Com-
misioner’s report we find that the
people are nowhere now. Their com-
pensation has not been paid to them,
nor lands. Even in factories services
are not provided for them. They are
mostly loitering; they are, in a way
homeless. I think Government would
take steps to rehabilitate them as
early as possible.
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I think Government have not done
anything about teaching the tribal
people in their mother tongue. It
thas been mentioned several times in
the Commissioner’s report that the
primary education of the tribal
children should be in their mother
tongue. Even the Prime Minister
«once said:

“We must perfectly and abso-
Jutely make it clear to them that
we shal]l encourage tribal langu-
ages. We must encourage tribal
languages to the utmost possible
extent, even to the extent of
inventing a script where there is
none.”

But, actually, no script for the
tribal language has yet been invented
and no definite step has been taken,
-especially in Orissa, to teach the
tribal children in their mother tongue.
“The Prime Minister pointed out that
the Russian Government has carried
out the scheme very successfully. I
have seen in some booklet that they
‘have provided a written form for the
language of people whose number is
only 6,000 Six thousand people
speaking a particular tribal language
have been given a written form there.
But there are many tribals whose
number is more than a lakh and who
speak a particular tribal language;
‘but no script has as yet been invented
for them and they are not given
<education in their mother tongue.

I have another amendment about
the Scheduled Castes and Scheduled
“Tribes not being enrolled as such in
the Employment Exchanges through-
out the States. The Commissioner
has pointed out that in Delhi only
those people who are declared as
Scheduled Castes and Scheduled
“Tribes in the State are being enrolled
as° such and those Scheduled Castes
and Tribes coming from outside may
not be enrolled as such in the Delhi
“Exchange. 1 think Government will
take proper steps because the Sche-
duled Castes and Scheduled Tribes
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should be treated in the same way
throughout the Indian Union. Other.
wise, other Scheduledq Castes and
Scheduled Tribes who are declared
as such outside Delhi will not be
eligible to be enrolled as such here if
this order is followed. Al] the offices
of the Central Government are located
here; and they will not get jobs. I
think Government will take proper
sieps to see that all the Scheduled
Castes and Scheduled Tribes, who are
once declared as such, are registered
as such in the Employment Exchanges.

Shri Ramdhani Das (Nawada—
Reserved—Sich. Castes) : Mr. Chairman,
I am very grateful for the opportunity
given to me to speak on this occasion.
It is an unchallengable fact that even
among the Harijans there is disparity
not only in social status but also in
difierent fields of life such as educa-
tion, economic condition and political
advancement. In the field of educa-
tion, Sir, I must say that the most
backward Harijans like the Doms and
others who have been well-classified
by the Commissioner in his first report
and subsequent reports also, are lag-
ging far behind. When one goes intn
the detail, one is bound to see that
the students of these castes are so
sinall in number that it is practically
equai to nil in colleges. In the second-
ary stages, their number is so low that
it can be counted on fingers. So is
the case in the lower stages alsoa
Now, the question is: why is this so
and how can they be educated?

My answer to the first question is
this, Because of their backwardness
in every field of life and mostly due
to their poverty they are not in a posi-
tion to utilise the facilities which are
insufficient for them. For the second
question my answer is that unless and
until a handsome amount of scholar-
ship is granted at the very beginning.
they cannot get education as expected
I suggest that the Government should
makc arrangements for residential
schools where such students can be
found in numbers. Where it is not
possible to provide residential schools,
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individual) students should be given »
stipend of Rs. 25 per month or it may
be a sum which the Government
thinks fit tc meet the necessities of
life like food, clothing, .etc.

1 now turn to the economic conditior,
and I must say that whatever facili-
ties are being given by the Govern
ment, these people are not in a position
to take advantag of them and in this
connec:ion, I should like to say that the
first thing for the Government to do is
to give them such aid as to make them
their own houses. In any case, they
can not be expected to contribute any-
thing substanital for this purpose and
so I suggest that Rupee 1500—1600
should be given as help to an indivi-
dual not only in urban areas or in
Government employ but to people
belonging to all such castes in rural
areas and villages.

Their reservations is a very impor-
tant question and it requires serious
consideration by the Government.

Here, I must say that due to their
backwardness, they could not have
redress

organised themselves to get
of their grievances and could not get
represenetation what to speak ol the
legislatures even in local bodies and
such institutions. They are the bones
of these institutions but they are not
actually represented there. I hope the
Government will not wait for their
cry but will try to end their cry
which is being seen ahead. With your
permission, I should like to ask the
Government whether, when the Gov-
ernment is financing Harijans for col-
lege and higher education, it cannot
do this even for primary education
for the most backward Harijans by
accepting my suggestion or by any
other alternative means. Again, may
I ask the Government whether it can-
not provide such poor people with
houses of their own when the Gov-
ernment is financing the Harijans to
take to other business such as agricul-
ture and industry? Lastly, I should
like to know whether it is too much
to ask that their rights and privileges
granted under the Constitution should
not be allowed to be usurped by pro-
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gressive Harijans leaving the really
backward classes io rot. I hope the
Government will give sympathetic

consideration to my suggestions and
will try to answer the questions that
I have raised.
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Shri B. C. Mullick (Kendrapara-
Reserved-Sch. Castes): Mr. Chairman,
Sir, I am very thankful to you for
giving me a chance to participate in
this debate. Sir, much has been
spoken about the delay in the imple-
mentation of the programmes meant
for the welfare of the Scheduled
Castes and Scheduled Tribes. The Re-
port reveals that there is a great
shortfall in expenditure during the
first three years of the Second Plan.
Out of the total provision of Rs. 91
crores, up to the end of 1958-59 only
a sum of Rs. 3220 crores has been
expended. Even after the liberalisa-
tion and simplification of the procedure
no‘thing more has been done. Once
again the Commissioner has rightly
observed that the progress is very
slow due to lack of co-ordination bet-
ween the various administrative de-
partments and the welfare depart-
ments of the States dealing with these
schemes.

Sir, the Commissioner has also
clearly said that the State Govern-
ments are not realising their respon-
sibilities. If this is going to be he
attitude, then how can we expect that
the programmes as planned will be
achieved in the next few years. I
feel that the Central Government is
very callous towards this. From my
experience I find that the Centre can-
not take the State Governments to
task except making occasional re-
quests. I would like to ask one ques-
tion to the hon. Minister. If the State
Governments do not perform their
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duties, what can the Central Govern-
ment do in the matter? The poor
Commissioner has no power except
in making these voluminous recom-
mendations every year. Most of his
recommendations are neither imple-
mented nor looked into. His post is
for a show, just to satisfy the Sche-
duled Castes and Scheduled Tribes,

Then I come to my second point,
and that is abou: the creation of
single-member constituencies. I have
also moved an amendment dealing
with that question. The hon. De-
puty Minister also spoke something
about it. I do no: understand why
this matter is delayed. It was dis-
cussed several times in the informa!
consultative committee and a decision
was taken by the Chief Minis ers of
the different States. This was also
mentioned in the President’s address
to both Houses of Parliament this
year. I do not know why this mat-
ter is delayed further. It is very
essential to take an ear'y decision;
otherwise it would be very difficult
for us to prepare ourselves for the
next general elections.

In regard to our representation in
the Cabinet in Orissa, I have to in-
form the House with great regret
that a great injustice has been done
to a population of about 55 lakhs
Scheduled Cas.es and  Scheduled
Tribes. The total strength of Sche-
duled Caste and Scheduled Tribe
M.L.As in Orissa Vidhan Sabha is 54
out of a total membership of 140
seats. But nobody was taken as a
Minister or Deputy Minister in the
Coalition Ministry. Could such a big
popu'ation tolerate this game of poli-
tics? The fact is they do not like to
create disturbances in the country.
Whatever may be the injustice done
to them, they accept them. But I
am surprised why the Central Gov-
ernment have closed their eyes. They
can ask the State Governmen: to do
the right thing for the establishment
of a healthy democratic siprit in the
country,
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I now come to representation on
the Public Service Commissions. It
is a sad fact that few Members from
the Scheduled Castes are found on
the Public Service Commissions.
There are Scheduled Caste Members
on the Commission only in two States.
Adequate representation should be
given to them on all the Public Ser-
vice Commissions and other recruit-
ing bedies for proper safeguarding of
the righ's of Scheduled Castes and
Schedu’ed Tribes.

It is a matter for regret that the
quota for 1959-60 for 12 overseas
scholarships for Scheduled Castes and
Scheduled Tribes has been suspended
on the plea of foreign exchange diffi-
culties. A statement laid on the
Table in reply to my Unstarred Ques-
tion No. 214, dated the 3rd Angust
1960, says:

“Pending the repor: of the
Screening Committee appoin:ed
to review all overseas scholar-
ships schemes with reference to
foreign exchange difficulties, steps
could not be taken in time to
make the selectiong against 1958-
59. The 12 scholarships of the
1958-59 quota were however
awarded during 1959-60. As the
12 awards of 1958-59 were actual-
v made in 1959-60, the quota for
1959-60 was not sanctioned.”

I want to know from the hon. Mi-
nister whether the other scholarships
of .he Government of India have been
suspended on the same ground.

The financial aid given to the back-
ward States like Orissa for the bene-
fit of the children of the Scheduled
Castes is very inadequate. On ac-
count of this many Scheduled Caste
s'udents are not getting any stipends.
The State Government of Orissa has
fixed a percentage barrier. Only
students securing above 40 per cent.
are receiving help; the others are
compelled to give up their studies.
The imposition of a percentage bar-
rier or merit test in the pre-Matric
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stage is improper, undesirable and
harmful. All poor students in the
pre-Matric stage should get help
irrespeciive of any test, of course ou
promouiion to the next higher ciass.
In vicw of this, I request the Minis-
ter to increase the financial assistance
given to the very backward States
trom 50 per cent to 75 per cent.

The housing condition of the Sche-
duled Castes and Scheduled Tribes
18 very deplorable. The subsidy
given for construction of houses is
not sufficien: to build good houses.
This grant should be increased up to
Rs. 1,500. Those people belonging to
the Scheduled Castes and Scieduled
Tribes who are comparatve:y in a
better position find it difficult to gecc
loans from the Government under
the general housing schemes for thc
construction  of standard houses. I
wouid sugges: to Government that
in their case a separate provision
shou'd be made for advancing loans
to such people free of interest.

There are several irregularities in
the construction of Harijan colonie:.
About three years back money war
sanctioned for the construction of
houses at Dhamnagar in Orissa for
10 Harijan families. I am surprised
to know that even within three years
houses could not be constructed. I
understand from a friend who is a
Member of this House that the tim-
ber purchased for this purpose ha:
bsen eaten away by white ants.

I come to the last point—regarding
untouchability. Untouchability s.D
prevails in the country. Barbers and
washermen do not serve the Schedul-
ed Castes in the villages. The un-
touchability tha‘ is now prevailing in
the country will be eradicated only
when all the Scheduled Caste peopic
arc educated properly and their
financial condition is very sound. 1
would in this connection like to make
a small suggestion that a committee
zhould be set up in every sul-divi-
“on under the chairmanship of the
SDO. The local representatives
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MuLAs and MPs, social workers anc
otner officials at the sub-divisional
leve] should be represented on the
Comuni:tee. The commiitee will meet
from time to time to discuss the pre-
valance of un.ouchability. No finan-
cial aid should be given to non-offi-
cial organisations for removal of un-
tsuchability. Many of the so-cailed
social workers of these organisations
are more engaged in politics than ir
social work. A committee has been
set up in Orissa to go into the ques-
tion of the working of these bodies.
I would suggest that similar com-
niitlces shouid be appcumiied in all
the States.

Shri Subodh Hansda: Sir, this re-
port which is now under discussior
was submitted to this House on the
2 th of September, 1959 and eleven
months have passed. I am glad the
hon. the Speaker gave a ruling this
morning that every report should be
discussed within fifteen days of its
presentation. I do not think any-
thing good would come out of dis-
cussion eleven months af.er the pre-
sentation of a report. We do not
know what has happened within this
period of eleven months. The hon.
the Home Minister placed a state-
men: of the action taken by the State
Government on the report on the
Table of the House. That document
also is not with us. I would like to
impress on Government that this so~t
of delay should be avoided in future.
I hope the Minister will take note
of this aspect of the matter.

Now, I find ihat the report is not
at all a comprehensive one. The
Commissioner himself has admitted
that it is not a comprehensive one.
He says:

‘“Up-to-date data concerning the
distribution of agriculiural land
to the Scheduled Caste and Sche-
duled Tribes and other backward
c’asses and correct information
regarding the percentages of re-
servation in services reached by
these communities so far in differ-
ent States is not however still
available with a number of them.
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It is desirable that this important

data is collected by all the State

Governmen.s for keeping the rele-

vant records up-to-date so as to

convince the country of their
"

I could not understand how the Com-
missioner was satisfied and why he
should not give the full facts before
us. I fail to understand how he 1s
satisfied with the activities of the
State Governments. My experience
shows and this repori also shows that
the State Governments are ratner un-
sympathetic if not indifferent about
the Schedued Tribes. I tmnk the
S:ate Governments feel that they
fulfill their duty by spending huge
amounts of money for the welfare of
these people. I wan: to point out
here an interesting paragraph from
the report of the Commissioner re-
garding expenditure. I find that out
of the amounts allot.ed for the wel-
fare of Scheduled Castes and Sche-
duled Tribes, there is no expenditure
incurred almost during the first nine
months of the year, but during the
las: quarter of the year, the entir2
amount 1is spent. Within three
months, the whole amount is spent.
This is what the Commissioner says:

“From the progress report re-
ceived from one of the State
Governments relating to Central-
iy sponsored programmes for the
year 1958-59, I noticed that while
expenditure incurred by the State
Governmen: during the first three
quarters was only Rs. 1'67 lakhs,
they proposed spending an amount
of Rs. 19-70 lakhs during the last
quarter of that year.

In another case, out of an
amount of Rs. 60 lakhs earmark-
ed for communication in the se-
cond Five Ygar Plan period, not a
single pie could be spent during
the first three years of the Plan
period and the State Governments
now propose spending the whole
amount in the remaining two
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years, All ihis leads to the be-
lief that the plans are not pro-
per'y thought of before hand with
the result that the schemes can-
not be implemen.ed immediately
after the sanction.

So, I venture to say that the State
Governments are rather indifferent to
the welfare of these people. When
the amount is spent at the end of
the year. that amount is spent extra-
vagantly, and I feel that most of the
sums are misappropriated and some-
timas the amount goes to the pockets
of the contractors or to some inter-
estad parties. So, what I feel is,
when the Central Government is so
anxious for the upliftment of these
people, the Central Government
should take steps to see tha: the
States utilise the amount just in time.
Also, the Central Governmen: shou’d
ask the State Governments to submit
quarterly reports so that they are
apprised of the whole position.

When the States are so indifferent
to the welfare of the Scheduled
Castes and Scheduled Tribes, I would
like to submit that the present or-
ganisation under the Central Govern-
ment should be made very strong.
In the present set-up, there are only
nine assistant commissioners through-
out the country and one commission-
er in the Centre. One Assistant
commissioner has to serve two or
three States and it is very difficult
to move from one place to another,
when there is only one Assistant
commissioner for two or three S.ates,
to see the projects that are meant
for the welfare of the Scheduled
Castes and Scheduled Tribes. It is
practically impossible for the com-
missioner to visit all the projects and
evaluate them. Therefore, I submit
that this organisation should be wid-
ened. I also submit that there should
be at least two or three officers in
each State under the assistant com-
missioner so that they can keep a
be.ter contact with the pecple and
also look into the welfare pregram-
mes properly.
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I ind that the responsibility of the
assistant commissioner is very great.
I find from the report tha. some of
the additional work like the inspec-
tion of destitute homes or the infir-
maries that are set up for the displac-
ed persons in various parts of the
country has been entrusted to this
organisation. I feel that when there
is a grea: shortage of staff in this
organisation it is not wise to entrust
the officers under this organisation
with this task also. I hope the pre-
sen. orders entrusting them with the
additional work will be withdrawn.

It has been repeatedly stated in
this House that there must be some
consolidated list of Scheduled Cas.es
and Scheduled Tribes. I am sorry to
say that this request has been turned
down on the plea that it is not a fea-
sible proposi ion. But here, I want
to say that as there is no consolidated
list for these classes of people for
the whole country, the number of
difficulties are cropping up. Some of
the difficulties have been s'ated by
my friend Shri Majhi. Regarding
employment exchanges, I would like
to say that these exchanges are only
open to those people who belong to
the particular Sta‘e and those who
do not belong to that particular State
or area are debarred from registering
their names in the employment ex-
change. Such is a'so the case with
regard to educational facilities. For
example, my community is recognis-
ed as a Scheduled Tribe in the States
of Bihar, West Bengal and Orissa.
When tha* community has migrated
to Assam in the tea gardens, there,
thev are treated as backward classes,
and they are denied all the facilities
that are enjoyed by their fellow-
brothers in the States of Bihar, West
Bengal and Orissa.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Shame,

Shri Subodh Hansda: I would like
to point out one more thing. In the
report, there is reference to a dhobi
boy. He was recognised as a Sche-
duled Caste in Uttar Pradesh, but

for Scheduled Castes and
Scheduled Tribes

when he went io Bombay, he was
not recognised as a Scheduled Caste
there, because he had migrated from
Uttar Pradesh to Bombay. I do not
think it is a sin or a crime for the
Scheduled Caste or Scheduled Tribe
people .0 move from one place to an-
other in search of a job or for any
other thing. If they settle down in
another place, I do not think it is a
crime. Therefore, I say that there
mus. be some consolidated list. If a
list is not prepared, I think there will
be a number of problems cropping up
in this way.

Another thing with which I want
to enlighten the House is this. As the
House is aware,-a number of dams
amd industrial projects have been
set up in this country and due to the
construction of these things, many
people have been made refugees.
from the report I find that during
the first five year Plan thousands of
people had become refugees and
only 50 per cen: of them have been
rehabilitated. But those who have
pbeen rehabiljtated have not been pro-
perly rehabilitated. From the report
{ find that those people who have
been rehabili:ated have been given
meagre lands and those lands also are
very infertile and barron. This is
what the Commissioner, in his report,
says in this connection:

“It has also been observed that
in most of the cases the
new land allotted to each family
is meagre and infertile. For in-
stance, 501 Scheduled Caste fami-
lies were displaced from 1,002
acres of land on account of the
Durgapur Steel Project in West
Bengal and all of them have been
allotted on'y 42 acres of new
land. Similarly, out of 84 Sche-
duled Tribe families displaced
from 80 acres of land, 80 families
have been resettled on 7 acres of
land only.”

Therefore, 1 say that these displaced
persons should be rehabilitated pro-
perly. Now, we are at the end of
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the second Plan. I want to know
this: for whose fault these people
have not been rehabilitated since the
fulfilment of the first Plan.

As regards representation in the
services, much has been said, and 1
only want to quote here from the
report one aspect of the matter.

From the repor: I find that in
Class I and Class II services, repre-
sentation is very very meagre. Even
in Class III and Class IV services, it
is not up to the point. It is always
said in this House that suitable can-
didates are not at all available. I do
agree with that in regard to Class I
and Class II services, but I disagree
in regard to Class III and Class IV
services. (Interruption). Sometimes
qualified candidates are not avail-
able and that is why I agree in re-
gard to Class I and Class II services.
But for Class III and Class IV ser-
vices, I disagree that suitable candi-
dates are not available.

The Commissioner has said in his
report:

“It came to our notice that about
34 vacancies of Class IV under the
D.T.S. Khurda Road, Orissa, which
were reserved for Scheduled
Tribes were no: filled for want
of suitable candidates. My As-
sistant Commissioner at Bhuba-
neswar approached the Deputy
Secretary Tribal and Rural Wel-
fare Department, Government of
Orissa and the matter was taken
up with the authorities concern-
ed. It was then decided to call for
names of Scheduled Tribe candi-
dates from the concerned centres.
To everybody’s surprise about 300
applican's turned up, out of whom
the requisite number of candi-
dates were selected for Class IV
posts and the rest were put on
the waiting list. Out of these
300 candidates, a panel of 7 names
of Ma'‘riculates was a'so sent to
the General Manager, S.E. Rail-
way, Culcutta, for absorption in
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Ciass III posts, as they were also
iinding shortage of suitable can-
didates from this community.”

So, 1 do not believe that the candi-
dates are not at all available. It is
due to the lack of interest on the
part of the various appoin.ing autho-
rities and the State Governments.
Tihat is why such vacancies are noi
filled up.

Regarding the non-official agencies
functioning in different parts of the
country for the welfare of scheduled
castes and scheduled tribes, as al-
veady stated by my hon, friend, Shri
Majhi, there is no proper check of
the amount that is given as grants-
in-aid to these organisations. I would
also like to point out how the orga-
nisations are receiving grants-in-aid
and how they are spending that
amount. I find there is always a
short-fall of their accoun:s and also
short-{all of expenditure. We have
organisations which have been re-
ceiving lakhs of rupees since 1956,
but no accounts have been submitted
by them up till now. I do not know
whether it has been submi.ted now.

For examp’e, the Khadi and Vil-
lage Industries Board, Uttar Pradesh,
was given a grant-in-aid in 1957-58 of
Rs. 2,21,000 and yet no accounts are
available up till now. The Andhra
Pradesh Adimjati Sevak Sangh was
granted in 1956-57 Rs 1 lakh. but no
account is available. For 1958-59, it
was given Rs. 1.10,800, but no account
is available. There are two other
small organisations which have no
accounts at all. So, I want to sub-
mit that there must be proper check-
ing whether the amounts given as
grants-in-aid to these non-official of-
ganisations are properly uti'ised or
not. I also want to say that Govern-
ment should take steps against those
organisations  which have taken
money in 1956-57 and not submitted
their accounts up till now. Proper
steps should be taken against those
organisations and also steps should
be taken to see that these organisa-
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tions are no‘ given any grant in the
near future.

Lastly, regarding reservation in
local bodies, it has also been said
in this House last time that there
should be reservation in the local
bodies. As you are aware, in the
S.ates Panchayat Bi'ls are being en-
acted and I do not find any such re-
servation in those Bills. These local
bodies will be given much power in
future and if these bodies are not re-
presented by these people, it will be
a grave injustice. I hope the Minis-
ter will take note of this and take
steps accordingly.

14.55 hrs.

[MR. SPEAKER in the Chair.]

Y TR T (FIRTER) ST
TERE, § Tq9 T AR AERE Y
aurE 2T F fumh g @ R
qoRaT F § owW fET WK S
FETAT AR M F & 35 O
forar § 1 SAEY fedié & Tgeeaaar o
Fw A § AT F WA T FT TG IHT
IR fF TH qI6 dV T AT AR
TRaT & &9 gET g AR gEA T
TG LA AN gL G gt
& 93T a% § g, 7 a7 §F ¥ A
# w1 7 § 97 wwy aw T e
& 57 A § 3y Twwr & T g
THET 37 W ¥ 35 a9 a7 W
fear mar & fF “oww” At ‘A
qIT’ § | qF A oft T g
¥ wiwd wd w7 §, O T AR 39
¥ geqdar 9w F1 § | W N AL
g OF a1q G & F Ay o9 & 7g T
ez g sy 1 AfRg gfom 9§
SAH ey gfva @iy 1% § M) -
fedt & ot 9% @7 e gk g
SAF Sa¥ § I Awicar & af &
u = que AT war §, ¥ A
ST ATH g1 o ay qei § s
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Fi 7T q21 &7 A A w+F FwET o

T § w3 9fg F AT gwe &1 )

Ffirer At & qmt w1 FE ofem T

et § 1

&1 &Y &9 og ¥ @7 9 € fw
oo TAdE A o@ A A AW E
= ¥ 37 T v TEEiE [ E
frmr & o & foafa & gg e ger d
Y ng g a1 fF A F adA ¥
faaar W &= § SERT @ &< T
swe fwar sTar o1 8fFET w9 g w4
g g & fF v s o "=t §
7E T g A1 AfeF e F g
(& 91 £ AR A A7 AT FEEw-
g 9q QO & G a7 3| ST
& ow Staid fFe g9 & o &
Y | ST FTT g 9% 0 A|r sTar
& f& aga &1 wEi § o @ q9v gl
g 98 Teet dia W Tariest § wel
T =7 g1 § WX AN T T S
qaETY F SERT @9 FIA T NEA
{1 s § 1 FglRATw # AT H fo
aTd w5 A ®AT fFwe wwn gwd
et W | WA TS diw a9 A 58
W o|d g wa W AR e W
Tt oA g7 fwar s o<Er gen fw
FA 75T 37 I a9 A @A {40 9 |
o a3 @T ¥ war § (% weas v
W AT F ARG 7 RAT JIAR (7T ST
3 g whaw =& g1 § 951 {w i
T ot wg @ 7 fr wd dwmr §
& =8E &N 947 § S 9% 79 §,
St v "L et o T § ag ot
ST @ 74 AT E AR A& EF AR
& @d giat § | K g §T @ g I
T TEF GIAW g T J¢ grw d
FIE GAIT g7 THaT & |

AwiAT & G 99 Q@7 qrar
& & g1 ST § F a9 & A
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wgren ¥ formr § fw wme ¢ WR
3 F oAt oot aw =W
3% 11 Rfriiaw A&fraw &, 7
¥ aqaR § | & a% W owiasy FT
gegeg §, 9979 ¢ AR 0 R A @F
fefafzom &1 @=d §, waE
X F o T A dwdi § AN FT
st § i sfa s iTwaE § |
3 ¥ i Sfaaq giaT wifgd, ag o g
8, 3ai Y I yqTT ged ¥ T
fqse 40 & 1 g 9% snfearfaal &
e §, SA8T @1 FW ¥ qF B
Awfedt ¥ o aqaw agy wa A
g% § |

15 hrs.

T TIE A¢ SR gl T N
T F1 W Al A A | @d
TE A T COAIHE THAIT ¥
ST wiw? fra § SAFr 3@ 41 SHE ar
waar § fF 21 284S ¥ 7 § OATa-
¥r orRIiT F L UEL AWM EF &
AT T A 0 A med 4, ft
A Y505 AfTEae AR LR AqTE
% | 7g der Aygfag il F ar #
& A Stei aw sfaaniadt w1 e g .

Mr. Speaker: The hon, Member
may continue next day. Now we

will take up the motion by Shri Vaj-
payee.

1501 hrs.

MOTION RE: NAGA HILLS AND
TUENSANG AREA

Shri Tyagi (Dehra Dun): May I
raisé a point of order?

Mr. Speaker: Let Shri Vajpayee
move his motion. Then I will per-
mit the hon, Member to raise his
point of order.
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& IR (FATNGR) - waAd
AT, § gL & g F T wA
S F ¢ wwed i AT fEew a4 e
QT § qFaeT | @7 939 &A1 § ©9
4 fFEre a0 w1 )

Now what is the

Mr. Speaker:
point of order?

Shri Tyagi: This discussion is
covered by Chapter XIV of the Rules
of Procedure and Conduct of Busi-
ness. Rule 184 reads.

“Save in so far as is otherwise
provided in the Constitution or in
these rules, no discussion of a
matter of general public interest
shall take place except on a
motion made with the consent of
the Speaker.”

Here you are giving your consent.
Therefore that rule has no application
here. But, then, rule 186 says:

“In order that a motion may be
admissible it shall satisfy the fol-
lowing conditions, namely:

(i) it shall raise substantially
one-definite issue;......

It further goes on to say:

“(vii) it shall not anticipate dis-
cussion of a matter which is likely
to be discussed in the same ses-
sion;”

As the Prime Minister had announced
the other day, the agreement with the
Naga representatives is to come in the
shape of an amendment to the Consti-
tution, and we shall have a full-fledged
debate on this issue. The discussion of
the same subject now is actually anti-
cipating that discussion. I submit,
therefore, that under this rule this
cannot be permitted.

There is another point. It is a mat-
ter which directly pertains to the
Constitution. In the matter of the
Constitution the House can give its
verdict only under certain conditions
like a majority of the total members
of the House and two-thirds of the





